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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE YRIBUNAL,
REGIONAL BENCH : ALLAHABAD

MA-70124/16
& Ex. Appeal No.2590/09

Arising oul of OFf8 No.119-CE/APPL/KNP/2009 dated 11.05.2010
passed by Commyr. {Appeals) of Centrat Excise, Customs, Kanpur,

For approval and signature:

HON'BLE M. ANIL CHOUDRARY, MEMBER (JUDICTAL)
HON'BLE MR, ANIL G, SHAKKARWAR, MEMBER (TECHNICAL)
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1. Whether Press Seporters may be aliowed o see
the Order for publication as per Rule 27 of the
CESTAT (Procedurs] Rules, 19827 t Mo

7. Whather it should he released under Rule 27 of the
CESTAT (Procedure] Rules, 1982 for publlcation
i any authoritative repert or not? D Yes

3. Whether His Lordship wishes to seg the fair copy
of the Grder? . ' Seen

4, Whether Order is to be circulated to the Departmental

Authaorities? i (i
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Commissianer of Centraf Excise, Kanpur {now Agra) v
LCAPPELLANT(S)
YVERSUS

Mg Vacmet Packaging (India) Pvt, LUd.
RESPONDENT [5)
APPEARANCE

Shri D. K. Deb, Asstt. Commpr, {0.R.) for the Departimennt
None for the Respondent (5)

CORAM;

HOMN'BLE MR, ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON'BLE MR. ANIL G. SHAKKARWAR, MEMBER {TECHNICAL}
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? Foa Appeal Ne, 258040

Per Mr. Anil Choudhary :

Hearc the {d.A.R, for Revenue, Appeal is disposed off as
withdrawn under Litigation Policy, as prayed in E/MA N 71124/16,
without entering into merits. #M.A, also stands disposed off.

(Pronounced in the open Court)
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Member (Technical)
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